CORAM:- '

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
* &k kK

| | R
ORIGINAL APPLICATION No. 1497 of 1995.
DATE OF DECISION : 09-07-96.. |

|
v

1. P.Koteshwara Rao i L
2. M.Krishna : i. Applicants.

1. The Controller, ‘ '
Controllerate of Quality Assurance Systems, ,
156, Gough Lines, Trimulgherry (PO), . :
Secunderabad—SOO 015. 4 '

2. The Director General of Quality Assurance(Adm)
Directorate of Administration, ] w '
Department of Defence Production '

DHQ PO: New Delhi-110 011. .% Respondents.
.; |
- | 'l
Counsel for the Applicants : Mr. Jacob for Mr.B.Narasimha
.~ Sarma

Counsel for the Respondents : Mr. V. Rajeswara‘Rao, Addl.CGSscC.

THE HON'BLE SHRI R./RANGARAJAN : MEMBER (ADMN )
: *kkkk

ORDER

i ‘
Oral Order (Per Hon'ble Shri R.Rangarajan, Member (Admn.)

: C
Heard Mr. Jacob for Mr.B.Narasimha| Sarma, learned
counsel for the applicants and Mr.V.Rajeswaﬁaf Raco, learned
i 4

counsel for the respbndents.

2. The applicants in this OQA pﬁay fo# the following
1‘ " i
directions:-

1

: | .
To pay the thirty percent wages denied for the period

from May, 1989 to September, 1991 amountiné to Rsl.14,136/~ to the

first applicant and from April, 1990 to September; 1991 amounting

: \
to Rs. 6,794/- to the second applicant with intergst from the day



. R

-2 :
|

of- its accrual to till the day of payment declarlng the denlal of
wages for the sald perlod as 1illegal, unjust, arbitrary and
violative of Article 14 and 16 of the Constitution of India.

1

. i .
: 3. To-day the learned standing counsel produced a letter
i i

' No.4901 dated 03-07-96 addressed to him, wherein it is stated
that an amount of Rs.14,136/- to the first applicant and

Rs.6,794/- to the second applicant has beeé paidaon403—04—96 vide
Pay Bill No. CQAS/CAN/Ol/dt 24 Feb.94. Tﬂis leﬁtet is taken on
record. The learned!counsel for the applicants élso submits that
he has seen that letter. However, he requgsts for tlme to get it
verified from his clients. When it is clearly stated in the

| -
letter dated 03-07-96 that it has been paid on 03—04—96 there is

no need to doubt the veracity of this ?etter; However, the

learned counsel for the applicants is free| to chéck the position
from his «clients Eand if the statement is found to be

incorrect/false he mady file a suitable MA %n this OA.

Ty

1 ) !
e The applicants also pray for interestjon the amount.
| _ R
The amount payable in the case of the first applicant is for the
h :

period from May 1982 to September 1991 and in the case of the

second applicant is April 1990 to September l99i.iIf they ‘have
i L ! '

not got 30% of the pay for that period in questioén they could
have filed an 0a byithe end of September or early December 1in
1991 itself. Though the applicants submlt that they submitted

representations and were walting for reply, this reply is not

appealing. When they did not get any suitable ‘reply from the

respondents in time ‘they could have appréached -this Tribunal.
. | :

Hence it has to bq presumed that they? have 1filed this O0aA

belatedly probably wiih a motive to get interest on that amount.

Hence, I do not consider it fit to allowiany interest on that

delayed payment. . !

!
3 !
g; In the result, the OA is closed noting the contends of

the letter No.4901 dated 03-07-96, with nd order for interest.

: No costs. [ dry—a_iﬁé__ﬂi~—-’“é%lﬂ,,

{R.RANGARAJAN)
MEMBER ( ADMN. ) 4Jitt TS

ﬁ‘ Dated : The 09th July 1996. |
l Dictated in the Open Court i DYy - R,Q% ;)\\‘U‘C\r b)
, l | Conek- -
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0.A,ND.1457/95

Copy to:

1.

2.

3.

Se
6o

Thea Controllar,
Controllerate of Quality Assurance System,
156, Gough Linaes, Trimulgherry, (PO),

‘Secundsrabad - 500 015,

The Director General of Quality Assurance (Adm),
Oiractorate of Administration,

Dept. of Defence Production,

OHQG PO, New Delhi-= 110 011.

Ona copy to Mr.B8.Narasimha Sarma, Adwocate,
CAT ,Hyderabhad.

One copy to Mr,V. Ragasuar Rao, Addl.CGSL,
CAT,Hydarabad,

One copy to Library,CﬁT,Hydarabad.

-One copy for duplicate.
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